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CHHATTISGARH ACT
(No. 11 of 2008)

THE CHHATIISGARH NI VYAVSAYIK SHIKSHAN SANSTHA (PRAVESH KA
VINIY:AMAN AVAM SHULKKA NIRDBARAN} ACT; 2008
An Act to pmnde l‘or l.he regulahon ol‘adm:sswn aud f'xatmn of fee in prwale -
, professianal educational ushtuhons Inthe State of Chhau]sgarh and to p‘rowde forresey-
_ vation of seats to- persons- helonging to-the Scheduled Castes, the’ Sth&duled Tribes.and
- Other Bnckward(}las’es in pl‘ofonﬂl ‘edvcational mstitul:onand the mattels connected
- lhenew:th or mcldental lhereto :

A . . Bc it enacled by Ihe Chhalllsgarh ch1s!alun, in [hc ﬁfl)f nineth yéar Uf ‘h‘- ch“bh" '
- s 7 ‘.of Ind|a as follow_s - . '
( % ) 1 S U CHAPTER—I
: o i R Pn:llmmary

- | Shoit. ‘!ltlt. exlén! -,!-_-' I-'l..- (l) _'Th:s Act ma{_ﬁcalletflhc(.‘hhamsgam Nul Vyavsayjk §h|kt;har| Sanstha
NS ‘"qami Tt T T Y (Pravesh Ka leyamm AvamShulk Ka Nrrdharan) Adhiniyam, 2003

@) __It cxlends.lolhe wiholc quhhalusgarh. -

B - . -‘(31_': :-Il shall come.mtoforce from the date of its pubhcatson in lhc ()ITcual Gazn.uc

3. Applieation T"T. 2 Thig Act apphcs 0. — T : T _

REE '_;'_; © e 0w (@) . institufions deembdlobc unwcmues Drcoﬁciiimﬁmumts thereto, tmpa.r'unw .
T profcssuonai cducauon, othes- than lhosc promoted and rn:unlalncd by the . - "1’
s Y e L Ccnual or StamGovemmm,and : -

i . (b;'-__-l lhe prwalc unalded professmnal cducaltonal institutians al'l'hatcd to a

"umvcrsuy csLabI:shud under lhc Cenlral or Chhamsgarh Acl

ol - : N PR ,-‘-;f" - .A‘ A
T Lhns Acl. u:n]cs.s Lhe context; o!herwwc rf:qmres —'.' S ' _
_(xj_)__ § appropnatc authority” ‘means.a Central or-Staie aut.hunly cslahhshed hy lhc

Ccntral or the. SlaleGovmmenlfor laymg I‘:lDWn norms and condmons for - -
’ ensunng slandcrds of prol'cssmnalcdﬂcdion v '

oS LE il j_i_cve: mmc calle:d whelher in
CAsh Y ' ﬁ.ld il g mﬂected or rec:ned du‘eﬂly or ind '.mclly id &ddtuon
: __0-'the fees dcterrmned undcr this ﬁcl b ST ST :

VI () commmee me.ans lhe Admlssmn and Fee. - Regulamry Committee,
' cunsumwd under secuon 4:
S u(d) “common erm'arloc lw." meansan eutrance lesl;eonducled -For: dclermmallon'
© of meriLof th candidates followéd by centrelized counselling for the purpose
. ) ofmcntbased adﬁussuon‘loprofessmual cnlleges or institutions through a’
N . smgle wmemeoedum by the: Stau: GOvemmenl or by any agency autho-
L : -nzcd by ll. ) D

) “fee" maeans all fee indludiﬁg wition fee and development charges ;

0 “foreign c._éndidatc" means a pérson holding a - loreign passport secking




266(9),

;Z'f; T, @m qézmg

mémagement me.ans any- person or body, by whalevcr name called

. msululmn

(h) . “minority” me.ans a minority defified unde:r seclion 2(0 of t]'n: Nitional

C (e). 0f$ccl|on IISCoTlhe lncome—ln Acl, 1961 {43 of 196I) oo

RS -4 dau.d lhe 261h‘ Dcccrnbgr 1934 asa.mcridcd from“ume [o ume 3

o prwale unzuded profaslonal educauonal msmuuon" mcans al profcssmnnl
: .educationa] Institution thch xsnotraccmng rccumng ﬁnanclal aid- or grant-

afe e

: “body ;

_(_nj) ; profcsslonal cour*.:;e mcansadourse of’ stuﬂynouf ed: a.slp;'dﬁ:ss:onal conrse'
whalever vame called ; R . . --__.

- (n) R prol'essmnal cducauonalmsuluuon rdcansaco]lc;geora schpol olr an msu-.-

-a State. Unwcrs:ly, 1ncludmg a.privite umverslly eslab]nshed-or mcorporated

“by:an Act of. thé State: nglslal,um»or cnnsulucn( anit: of a deemed 10 be

N R R regulalmg professmnal educauort S

.-\"

mNy benoufed by lhe‘Slale E

~A05d ﬁ@%h&% Ay astn __ffiﬁ“t e Stile' Govcmmn( ‘for admit-
"_'-’-iin'g‘“éwdenrs in-éach’ course ofsludy ina profess1 ona] instiution; <

v

caste, race or Uribe specified as Scheduled Castes with respect 10 the State of
Chba[hsgarh underamc'le 141 Dfl]]CCOHSlllu!lon ; :
o : 7 .
. ‘Scheduled Tribe” means any tribe. ortnbal commumly or par[ ‘of, or group
within such ifibe orribal community specified as: “Sctieduled: Tribes® with
respect 1o lhe State o}' Chﬁamsga.rh under article 342 of the Consllluuon ;

CHAPTER.II
Admission and Fee Regulatory Committee

4. (n The State Goverment shall, by natification in the official Gazetie, constitute
a Committec ta be called the Admission an Fee Regulatory Commitice, for
the supervision and guidance of the admission process and for the fixation of

managing and cnnlrollmg the private unaided professional eddcational

C-OmmISSIOIl for- Mmonty Educal.ional lnsutuuon Act, 2004 (2 ol' 2005} I

_I‘I O e “nori- _resident tndian™ shall have lhe safe meahmgas asslgned t° i l“ ‘:]5”53" '

B I umvcrstly undcrserl:on?,oflhe ‘Umverstly Grants’ Commmslon Acly I‘)Sﬁ_ '
S BRI : (3 of1956)- and Approved-or: recogmzed bylhe compctenl slalulorybody'

: (p'):_ ' rescrvcd Seals™ means lhe(seats rescnred m favo‘ul‘ of Pﬁl'sons belongmg lo .
: the Schedul::d Casles. the Scheduled Tnhes and Olher Backwa:d Classes as |

(g):. "‘Sche-dulcd Casle rncans any r:as‘le, raceurtnbcorpan of or -groip wnhm :

Q) mlnonly institution™ meansanmsl:mhonimbarhngprofmnal cducanon._ T
. established and administratéd by ‘a-mitnority-4nd recogniséd or notified as- _
such bythe StaleGovmmentsub_;eoltosuchcondmonsasmy hepm;cnbed SR

(kY “Olhcl’ Backward‘Classes means l.he—Olhgr Backward Classcs of c1t|zcns as
. specified “by-the “Siate’ Guvemmeht vide” Nouf“cauon,No FSS XXV—4 B4,

. m a:d From any Slaie orCemraI Goifemment'and whtch d5 no;eslabhshed Lo
or mamlamecl hy heCenLra] Govcrnmenl, lhe StaleGova'nmenl or any pubhc

by the appropfiate! au[honl}'. such a.s ‘a; deg’rec. ‘d:p'[orna ot cemt'cale by

tute by whaiever name calléd, Jmpartmg prpfcssmnal educalxon al‘f‘haicd 10

Cunslilution, compo-
silion, disqualification

and  function
commities, -

of
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fee to be charged fram candldalcs sccki ng; adm1ssu:m ina p:'-i-vaié_p'rc:,f&és;é,n
educalional institution. . ~ IR T

Prowded :hat Nolwllhslandlng anylhmg conlamcd in any act the fes -
. once. fixed shal! be revisable every year'or in a gap of three years as may he |
mmm;y by Lhe Fee chulatmg Commrllec
(2) The Ccmmmec shall he.prcsnded by . Cha|rpcr50n who ‘has bct.n a V:ce-'
oL Chancellor ofa Cennal Umvcrsuy or &' Staie Unwcrsuy or an instifulion
-decmcdlobe Unwcrsuy or a’judigial ofﬁccr nof below the rank of Supertime °

_- T Se.crclary to ihe Swtc ﬁovemmcm or Joint Sccrclary-to the Govémment of
7... . India and shall 1ncllidc four olhcr members Hiaving- expertise immatters of’
-'.f'nance.. admmlsh'amn or Iaw, lcchmcal cducauon and medlcal education.

(Fmancialcxpc‘nscs wﬂl bc mct separately by lhc dcpanmcnls of

- n currcdm funcllonmg of lhc ccmmlucc wﬂl bt. allncaled by 1he Slulc
nvernmcnt separatcly cvcry year) e :

. uon and m case. of any vacancy ansmg ea.rhcr, for any rcason lhc 'ilau:
Govemmcm sha.ll 1ill such vacancy for the. rcmamder of thc lerm,

ZI—No Aclor proceedmgs oflhe Commll(ec shall bcdccmcd w bc lnvalld by-
p:ason mctelyaof,a.nny vacapcy or any dcfccl in. lhc conslltuuon of the
Commmcc . : .

3 .iNu pcrson who is: assoc:aled w:lh a privale. a:dcd orunaidcd cducallonal'_-
lnshluhon shall be-eh glblc for bc:hg a membcr oI' the Commlllce .

_ _imbecommg of Chn:rpdrson ora member of the Commmee

The Commlltcc may i‘ramc its cwn procedure in accordance wuh lhe rcgu]a—

urmshuhyaprcgcnbed date;

ry- {0 enab]mg dlc Committee 10 determinc

~ThEXe : f the institution in- respet:l of each professional

o ccurse a.nd lhe fee:so delcrmmcd shall be: vahd for such penod as nout'ed by
' the Sl.ale Gove.mmcm .

% The Commlllce may hcar complaints with regards to admission in contraven-
: tion of the provisions contained herein, collecting ofcapuauon fee or feein ~

excess of .fee determined or prot'leenng by any .instiwtion, “and’if the
Committee after-enquiry finds that there has been any violation ofthe provi-

sions for admission on the par of the unaided-professional co]legcs or instilu-

tion, it shall make appropriate recommendation for returning any excess amount
collected to the person concered, and also rccommcndallon to the Govemn-
ment for :npos:ng a fine upto rupees ten lakhs, and Government may or

. ‘receipt of such recommendation, fix the fine and collect lhe same in the case

of each such violation or decide any other course of action as.jt deem fit and

the amount so fixed together with interest thereon shall bie recovered as if it is

an arrear of land revenue, and the committee . may also_declare. admission
made in respecl of any or all seals in a parllcular co]legc or msuluuon 1o be

scale or semor aﬂm:mstmuvc officer nol below e rank -of Pnnclpall_ -

unmdcd. proﬁ;ssmualcduca- -




dLhOFS meril ancl lherefore mvahd and commumcate lhe same o the
‘concerned university, and on the feceipt of such commumcaﬂon. the Univer-
sity shall debar such candidates from appearing in ihe cxammauon and
cancel the resulis of exammauon alrcady appc.a.n:d for .

(10y  -The Comrn:llec may,1f sa{rsﬁed that. apy. unalded pl‘OfES'SIOII&l college ot
4nstitution has viotated any of the pravision Of‘lhls Act anda.ﬁer approval of -

<. - the Sale Governmcnt. recommend to'the Unwersuy or appml:male .al:lthont}*

- - dor wuhdmwal of the afftliation or recoghition of suchcollege or msmuuon ar

fdec:de any olhe.rcourseofacuon as ivdeems fit: TR T ey S T
AN T A AT ‘,'-u':‘ "-)-_ e . e ! i}c,.'- -. R A A

-

Can '=TI1eCommruce shaﬂ have lhe power to rcgulate ils own proCCdura ||1 all S ST e
. malters :msmg on oflhedlschargpd of its functians and shal) for- lhepurposcsa. T

. of making any enquiry under this Aci have all the powers ofacivil courtunder = )

:'--_"‘théCodeomelPro@ddurd 1903 (Sof‘IQOB) whlleuymg asuum‘respectol‘ T T

- (a)__

anmlmng hnm on oalh
) i . ) - - . T -.’._ ' P ) - s Sl - ¥
: et by 7 rcqu1rlng1he dlscovcry aﬂd producllon ofany document’

v \' A T S

(&) reccwlngcwdcncconaﬁ'dawls N , C S

() NE |ssumgmmmtsswnsfor1heexarmnauons~:fwunuses o L

RN - ot - i

T

e .-_(-12) Thc Camm:uec shallcnsurc 1hat lhe adnussmn 1n anmsluuuon |s douc ma
- BRI fa.lr and: lransparcnt manner - Sl TRl -

by the. State Govemmcnl ) p S B :;‘ B »
1. Every admlssmn 0 pnvalc una:ded profcssronal educauonal msutuuon sha]l be made AQm!sslon. -
in accordance with.the provision of ttie' rules made lhereunder and every adrmssmn e
madcm cantravention lhereef sha]l be void. R . L
8. In admlssmn 10 private una1ded professmnal educational institutions, other lhan lhc . Resérvation of geats,

minotty educational institutions referred Lo in clause (1) of article 30 of the Constitution “h

of India, there shall be reservation at the stage ol admission for the persons belonging (0

the Schcduled,Caslgs, Scheduled Tribes and Other Backward Classes of citizens as may _ "
be prescribed by the State Government. o
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' Factors.

I '_'A.Ppelai_'

Power o mnke
r:gulmuons.

10. e -'I‘hc Slate Govcrnmenlshall appomt l'or nol more Ihan one yearal atime; an dpp&.llatt:

113. ’ '(])‘ .The State Govemmcnt ‘may, by noui'cauun in the official Gazette, make

- _CHAPIER'-W
Fixation of Fee
9. (n Having rtg.mi lo.—
(i) the lfocation of the pnvaln.. unmdcd prulcmnn.]l Lducalmndh i
' msmuuon o ) - .
Giy - thc nalureof‘lhep:‘of&ssmnal course

i) 1hecoslof]and ang; bunld_mg. :

={iv) the avarlable mfrastruclurc; leachmg. non u..achmnr *iial'f and
cqunpmcnls S

R

(\;) ) -xhc pr-Lndnlum on admmm\mlmn and ma:ntcnanu.

i -

i), areaconabh: surplus rcqu.lr.ed for. gmwlh and dr.vclopmcm 01‘ th.
profcs‘.smnal |nslrluLIQn. PRRETRR T R o

."(vu) anyotherrclevan[l'aclor - ,‘ S SR
- the Commmeu shall dctcrmmc. in [hL manner presmbed Ilu. fec thL
charged bya prwale unatded profc.ssmnalcducalmnal |n~;uluunn T

) -'-T‘I‘\eCommulceshanguhemsmupon:m upportumty nfh,lnvhcm'dberon.
- ’ -ﬁxlnganyfee S a0

; Prowdud lha[ no such fec. as maybe l'xed by. Ihe Commmee sha!l
amounl ) prol'uu:nng or commcrcmllz.almn of educanon .

. Gm#_mii-‘i)' '
Misédlanénus

: 'aul.honty. consmlmg of a] person who has been aJudgc of the High Court,ora person
‘who has held office. not bclow the rank-of the ChlcfSecrelary of a State, before which
A person ora profcssmnal msmuumggncved by an order- of the Commu(ee-. in thl.
"Slau: may ﬁle an appeal )\ulhm apcnod of‘%O days of pnssmg of such ‘an order

1 ’- —

IS Ac! shall have e[f t “%e dlg)rg -\a,llymm ! cons;slem
2any, fon;c oriin zmy m«;lrumf.,nL

35 ‘,“ 5? f'ﬂyﬂml
""_.._aof'any‘lawolherman this Am .

- - Thigs Stale vaernmenl may. by ndtification make rules for carrym g oul lhe purposes nf '
'lhls AcL : ;

regulauons cons:slem with this-Act and the rules made thereunder..”

- In pamcula.r and wlmoutprcjudlcc to'the gencrahly of the I‘oregomg power. - -
such rcgulauons may provide for all or any of the I'ollowmg matters,
' na.mcly —

(a) the ¢onstitution and workipg, and terms and conditions-of the
commiltee ; -

(b) the eligibility of admission, manner of admission and allocation of
seals in a professional instilution including the reservation ol' seats
for foreign of non-resident Indlan Candidate ;

(3] the manner or critegia of determination of fee o be charged by a -
professional inslitution from the candidaies ; :
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' _ (d) the feestobe c_harged by lhé-prol’a&sional educational institulion from
the candidates ;
(] any other matter which has o hc; or may be. prescribed.
E\n.ry rule made under this Act shall bclald assuon as may be a.fler it lsmadr_., before Rules o be Lald
L»Cgl'ilall\ft.. Assemh]y o S . _.befar: lc_gnlalivc
n lfany dlﬂ'cu]ly arises in. gwmg cffecl o lhc prmnsnons of this Acl.. tbe Slall.  Power. lo remove

(z)

Governmént may by order publlshed |n the oﬂ“c:ai Gazcuc. Tiot |nconsmlenl
with lhe prowsmns oflhis Act remove lhe dlfﬁcully -

_ Prcn.r |ded lhal ng such urdcr Shall be madc afler thc cxpiry of‘a penod -
of lwo ycars I'rom the apmmcncemcm of (h]s Act T

P

FE -, - .

.I_._f“ :

B No qull, pros¢cunon or othcr Jggai prﬁci:cdmg shall l:e agamst lhe State Guvemment ar’

“the appcllatc aulhonl)r or-ﬁhmrperson “and-|

; iémbers of the. Commluee fnr anylhmg o
N ;wh[ch is m good l.'atlh doncor mlcrlded 10 hc dcneyndcr lhls Act S :

Evg:ry nl‘dcr made undcr-!hls Sc:chon shall as s:r}t:-nL may bca!'ler l.l is madc,-'_' -
. b, laJd bcfore chlslaIWc‘Asst:mﬂy R ; .

di_lﬁcullict

Pmtecuuu of aclion .

lnken ln good Fasth,: ~ 7,






